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IN THE SUPREME COURT OF | NDI A
ClVIL ORI G NAL JURI SDI CTI ON

TRANSFER PETI TION (Cl VIL) NO 953 CF 2007

M S RAJALAKSHM DYERS & PRI NTERS Petitioner(s)
VERSUS
TAM LNADU POLLUTI ON CONTROL BOARD & ORS. Respondent ( s)

WTH T.P. (C NO. 954 of 2007
ORDER

Heard bot h si des.

2. Learned counsel” for the Tanmi| Nadu Pollution Control Board will
exam ne whether the petitioner is a Menber of the C.E T.P., Andi pal ayam
covered by the order passed by this Court and if the petitioner is found to be
a Menber, the Tami| Nadu Pollution Control Board nay pass appropriate
directions within a period of four weeks.

3. The transfer petitions are di sposed of ‘accordingly.

( Dr. MUKUNDAKAM SHARMA)

NEW DELHI ;
5TH MAY, 2008.




